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DELHI mGH COURT BILL· 

The MiDIIter of state III the MIDIs-
1rJ' or Home Mairs aDd MIDIB&er or 
Defence Supplies III the MlDIstlT or 
Defence (S .... I Bathl): 1 beg to move 
for leave to introduce a Bill to pro-
vide for the constitution of a High 
,Court for the Union territory of Delhi, 
for the extension of the jurisdiction 
,of that High Court to the Union terri-
tory of Himachal Pradesh and for 
mattera connected therewith. 

Mr. Speaker: The question ia: 

"That leave be granted to intro-
duced a Bill to provide for the 
constitution of a High Court for 
the Union territory of Delhi, for 
the extension of the jurisdiction 
of that High Court to the Union 
territory of Himachal Pradesh 
and for matters connected there-
with!' 

The motion was adopted. 

S .... I Ilath!: I introducet the Bill. 

JUS bra, 

Ri ORDINANCE BY GOVERNOH 
OF U.P. 

Shrl Harl Vishnu ltamath (Hoahan-
gahad): Sir, before you take up the 
next item, 1 requelt you humbly, yet 
earnesUy to enlighten the House al 
to why the question of the shameful 
misuse of the Ordinance-making 
power by the Governor of U.P. just 
10 Bave two or three persons cannot 
be raised in this House. This is an 
emergency ..... . 

Mr. Speaker: It cannot be raIaed Ia 
this way. 

Shrl Har! Vl8Imu Kamath: ThIa • 
an emergency, and .... 

Mr. Speaker: Mr. Kamatb would 
excuse me if 1 do not answer It here. 

ShrI HarI VlsIma Kamath: Gover-
nors are appointed by the President 
and in tbls emergency the Union 
Government haa got the power to 
advise the Governor. 

Mr. Speaker: He can come and dis-
cuss it with me or he can write 10 
me. 

Shrl Bar! Vlslmu Kama.Ut: This Is 
not a private matter between yoa 
and me, Sir. It is a national matter. 
I humbly request you to enlighten 
the House, in the national interest, in 
the public interest. It is a matter of 
constitutional importance. It IS not a 
matter between you and me. 
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Shr! HarI Vl8Ima KamatJ&: Have 
you finally ruled that it is a matter 
between you and me, and not a matter 
at national importance? (Inte ...... p-
lion). Your Bilence is rather disturb-
ing. 
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tllltroducad with the recommend. tion 0 tthe President. 


